Sl. No. 7

NATIONAL COMPANY LAW TRIBUNAL
AMARAVATI SPECIAL BENCH
(Video Conference)
PRESENT: Dr. VENKATA RAMAKRISHNA BADARINATH NANDULA - MEMBER
JUDICIAL
ATTENDANCE-CUM-ORDER SHEET OF THE HEARING HELD ON 02.08.2023 AT 02:30 PM

TC/CP. Nos. CA/IA No. R Name of Parties
Southern Power Distribution Company of
CP(IB)/129/9/AMR/2022 9 of IBC A.P. Limited Vs. Akshay Profiles Private
Limited
ORDER

Ms. Sarvani Desiraju, Ld. Counsel for the OC through VC & Shri Naresh
Kumar Sangam, Ld. Counsel for CD in person were present. A Memo signed
by the OC dated 01.08.2023 has been filed enclosing the letter of undertaking
affidavit by the CD, inter-alia, whereby the CD, undertaken to pay the debt as

mentioned in para 6 of the affidavit, to the Operational Creditor The Memo is

taken on record.

In the result of this Memo, nothing survives for adjudication, Hence, the
Company Petition is disposed of in terms of the Memo and the undertaking
affidavit of the CD, with a liberty to revive/reopen this Company Petition, in the

event of default, in complying the terms envisaged in the undertaking affidavit,
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MEMBER JUDICIAL

by the Corporate Debtor.

Uday/Venkatesh



